CENTRAL ADMINISTRATIVE TRIBUNAL .-
PRINCIPAL BENCH '
NEW DELHI,

LEGN,NC. CCP 254792 in DATE CF DECISION: 14.1.1983
CA-1353/88
8.R, Bhallia & Ors, ’ ' .o Petitionsrs,
Yersus
Union of Indiag Uré. e Flespondmnis,

COHAMS THE HON'BLE M, JUSTICE V,S, MALIMATH, CHAIRMAN,
THE HON'BLE MR, S,R, ADIGE, MEMBER{A).

For the Patitioners, wes Shri Sant Lsl,

Ceunsal,

For the -Bespondents, wee Mrs Raj Kumari Chopra
Counsel uith Celensl

P,S5, Ahluwazlia,

e ALY

The counsel four the respendents has filed a declaratien

which all the petiticners have signe=a thst the ju@gsment of the

iy

A

Tribunal in_0O.A. Ne, 1353/88 has been complied with, There is g

N

good reaswn why ue should not act on the said statement, As the
judgement of the Tribunal has since been complied with, ne action

the N

H

.& undser the Contampt of Courts Act is called for, Hance

centempt proceedings are dropped,
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